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O.A. No. 463 of 2009 

Order dated: 07.10.2009 

-)R 

Hon'bleMr.Ju,-~ticcK.'-f'liaiik- vati,Member(J) 

Hon'ble Mr. C.R.Mohapatr~,k-gqiiiber A' 

The ~11)PITCWlt haS aj)PTOaChed- this TT.Ibunal- RIT 

the. second time aggnieved by A-unexuTe-A/1 OW.er, by which 

he has been put under off duty w.e. f. 29 ~ 11 2007. In. the 

earhCT rotmd. of litigation in O.A. N'o. .50/08, however, oii 

hea Mig the Ld. Counsel appeaning thereuil, this Tnibunal 

aflowed N-~ithdraival of the 	0. A. without p-rqludice to the 

applic,ant to move this Tribumr~. 

2, 	In the present, OA. the applicant prays for 

following two rehef,;: 

A. The Respondent No.2 be directed to 

disspoqe of the appeal. preferred to him. 

under AnnexuTe-2 witbill. the time to 

be 4ipuhtted -by this Hon'ble 

Tribunal 

B The Re,,;.;poiident No 

`

3 be directed to 

pay the subsistence allowances to the 

petitioner which. is due and 

admiSqible under law since the month 

of Nfay, *2008 up-to-date and arrears 

(if sub%1*stence allowances be paid 

f I orthwrith along with I '2,~/'o interest per 

ann-uni from the date of the due." 
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3. 	We have heard Mr, A.K-Bose, Ld. Counsel 

appearing for the. applicant and MT. S.Mlslira, Ld. 

AdditIonal Sfandiii-g, Counsel appearing for and on behalf of 

the ReT.ondents on notice. Also peTused the records 

produced before this Tribunal. 

4~ 	After considering the content] on;s raised In the, 

O.A. and the arguments of" the Ld. Counsel on either Side, 

we see th~t it Is only proper for this Tribunal to dispose of' 

the O.A. at this stage, 

5. 	Admittedly, the applicant. was put under off duty 

from 29.1.1.2007 &q per Annexure A./ 1, pursuant to which no 

further proceedings has been conducted against the 

applicant. The delav mi U'Uitiating disciphnary proceedings 

now causes irreparable loss to the applicant on. two ground, 

viz., he. is not gettu*ig the subsistence allowance regularly 

and though he had filed an appeal as early (in 29.12.2007 

P) 

bef0Te the appellate authonity (AnnexuTe-Alt.), the saine is 

still pending 

6 	In the above circumstances) we direct 

Respondent No.2 to consider and dispose of An-nexure-At'21 

appeal within a reasonable time, at any rate, within 60 days 

of the receipt of a copy of this order, if -not dtisposed of as on 
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this day, iax4_h. Further, we direct ReTsondent No.3 to pay the 

subsistence allowance and other dues as admissible to the 

applicwit, mi consequence of A-nnexare-A/I.Thls shall. be  

paid to the applicant Within 30 day,,.; of the receipt of the 

copy of this ordeT~ 

8. 	With the above directlon, we dispose of this 

0. A. at the adTm'.ssio-n stage without. any order for costs. 
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